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EQUAL SHAJUNG OF ANCESTRAL 
PROPER1Y BILL* 

�HRI P. RAJAGOJ>AL NAIDU (Chit­
toor ) : I beg to move for leave to intro­
ijuce a Bil l  to provide for equal sl:iaring 

f ancestral property among the boys aed 
the girls. 

R. DEPUTY-SPEAKER: The ques­
t ion is : 

"That leave be granted to introduce a 
Bill to provide for equal sharing of 
anoe tral property among the boys and 
the girls." -

The Morion was adopted. 

SHRI P. RAJAGOPAL NAIDU : I in­
I troduce the Bill .  

LAND ACQUlSITION (AMENDMENT) 
BILL* 

( AME DMENT OF SECTION 3,  ETC. ) 

SHRI A .T. PATIL (Kolaba ) :  I beg to 
move for leave to introduce a Bill further 
to amend the Land Acqui ition Act, 1 894. 

MR. DEPUTY-SPEAKER : The ques­
t iom is :  

''Th.at leave be granted to introduce 
a Bil l  further to amend the Land Acqui­
sition Act, 1 894." 

The Morion was adopted. 

SHRI A. T. PATIL : I introduce the 
B i ll . 

15.04 hrs. 

ATIO AL PARKS BILL* 

HRJ P. RAJAGOPAL NAIDU (Chit- · 
toor ) : 1 b g. to move for leave to i ntro­
duce a Bil l to provide for the establishment 
and control of National Parb and for 
ma ter connected therewfth� 
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MR. DEPUTY-SPEAKER : The ,ques­
t ion is: 

"That leave be granted to introduce a 
Bil l  to provide for the establi shmont and 
control of Natioml Parks and for 
matter connected therewith." 

The Motion vas adopted. 

SHRI P. RAJAGOPAL NAIDU : . I 

introduce the Bill .  

FOREST REVENUE (CONSERVATION ) 
BILL* 

SHRI G. NARSThfHA REDDY (Adila..: 

bad ) : I beg to move for leaviTo introduce 
a Bill to provide for utilising revenue 
earned from fore t produce for the pur­
pose of forestry. 

MR. DEPU1Y-SPEAKER : The ques­
t ion is : 

"That leave be granted to introduce a 
Bi l l  to provide for util isi ng revenue 
earned from forest produce for the pur­
pose of for�try." 

The Motion was adopted. 

SHRI G. NARSIMHA REDDY: I 
imtroduce the Bill . 

1 5.05 hrs. 

R IGHT TO PRIVACY BILL-Contd. 

MR.  DEPUTY- P KER: Before 
further discussion o.n the R ight to 
Privacy Bi l l  by Shri V.N. Gadgil  IS resum­
ed, I would l ike to mention that one hour 
cand 57 m inutes have already been pent on 
this Bi l l .  Thus almo t exhausting the t ime 
of two hours a llotted by the Hou e for 
thi discu sion. I would l ike to know whe,. 
ther it i the ense of the house that the 
t ime �ay be extended for the consideration 
of hi Bi l l  and, if so, bow much? 

xtraordinary, Part II. Section 2 dated 


